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TELECOM REGULATORY AUTHORITY OF INDIA
~ tt'(ChI'( IGovernment of India

DIRECTION

D ated: 01S1 N ovem ber, 2017

D irection under section 13, read w ith sub-clauses (i) and (v) of clause (b) of

sub-section (1) of section 11, of the Telecom R egulatory A uthority of India A ct,

1997 and regulation 18 of the Telecom m unication M obile N um ber P ortability

R egulations, 2009 (8 of 2009), w ith regard to obligation to m aintain Q uality of

S ervice in the entire netw ork and provide M obile N um ber P ortability to all the

subscribers of M ls R eliance Telecom Lim ited in all the authorized licensed

service areas in the country.

N o.116-9/2017-N S L-II- W hereas the Telecom R egulatory A uthority of India [hereinafter

referred to as the A uthority], established under sub-section (1) of section 3 of the Telecom

R egulatory A uthority of India A ct, 1997 (24 of 1997) (hereinafter referred to as TR A I A ct,

1997), has been entrusted w ith discharge of certain functions,QPONMLKJIHGFEDCBAin te r a lia , to ensure

com pliance of term s and conditions of licence; regulate the telecom m unication services;

protect the interests of service providers and consum ers of the telecom sector;

2. A nd w hereas the A uthority, in exercise of the pow ers conferred by section 36, read

w ith sub-clauses(i), (iii) and (v) of clause (b) of sub-section (1) of section 11, of the TR A I A ct,

m ade the Telecom m unication M obile N um ber P ortability R egulations, 2009 (8 of 2009)

(hereinafter referred to as regulations);

3. A nd w hereas the A uthority has noticed from various m edia reports regarding

disruption of 2G services by M ls R eliance Telecom Lim ited (hereinafter referred to as M ls

R TL) in all the authorized licensed service areas throughout the country;

4. A nd w hereas it has com e to the notice of the A uthority by m eans of a report published

in A ssam Tribune, G uw ahati dated 27'h O ctober 2017, that.-
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(i) M /s R eliance has stopped its services in S hillong for the past few days w ithout any

notice to the subscribers and their custom er care offices have been closed in the area

and calls to the custom er care num bers have received no response.

(ii) D ue to this, R eliance custom ers, of that area, w ho w ould like to port their m obile

num ber to other service providers, are unable to do so;

5. A nd w hereas the A uthority, vide its letter dated 30 th O ctober, 2017, sought clarification

from M /s R TL on the new s report referred to in the preceding para, by 31 st O ctober, 2017;

6. A nd w hereas the A uthority, vide em ail dated so" O ctober 2017 received inform ation

from D O G TE R M C ell, K erala regarding non-generation of unique porting code for R eliance

custom ers by M /s. R TL and sim ilar com plaints have been received from m any telecom

service providers and custom ers of M /s R TL due to netw ork shutdow n in various parts across

the license areas and also non-functionality of call centers and nodal offices;

7. A nd w hereas the clause 28.1 of U nified A ccess S ervice License (U A S L) held by M /s

R TL provides that it is the responsibility of the Licensee to m aintain Q uality of S ervice and the

sam e, inter-alia, reads as under:-QPONMLKJIHGFEDCBA

"2 8 .1 T h e L IC E N S E E sh a ll e n s u re th e Q u a lity o f S e rv ic e (Q o S )as m a y b e p re s c r ib e d

b y th e L IC E N S O R o r T R A I. T h e L IC E N S E E sh a ll a d h e re to s u c h Q o S s ta n d a rd s a n d

p ro v id e tim e ly in fo rm a tio n as re q u ire d th e re in . "

8. A nd w hereas obligation of access service provider as defined in regulation 4 of
regulations reads as under:-

"4 . O b lig a t io n to p ro v id e M o b ile N u m b e r P o r ta b ilitv : E v e ry A c c e s s P ro v id e r s h a ll

fa c ilita te in its e n tire n e tw o rk , M o b ile N u m b e r P o r ta b ility to a ll s u b s c r ib e rs , b o th p re -

p a id a n d p o s t-p a id a n d s h a ll, u p o n re q u e s t, p ro v id e th e s a m e o n a n o n d is c r im in a to ry

b a s is . "

9. A nd w hereas regulation 18 of the regulations, in te r -a lia , provides that the A uthority

m ay, from tim e to tim e, issue such directions as it m ay deem fit to the service providers on

any aspect of M obile N um ber P ortability for w hich provisions have been m ade in these

regulations;
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10. N ow , therefore, in exercise of the pow ers conferred upon it under section 13, read w ith

sub-clause (i) and (v) of clause (b) of sub-section (1) of section (11), of TR A I A ct, 1997 and

regulation 18 of the M obile N um ber P ortability R egulations, 2009 (8 of 2009), the A uthority, in

the interest of consum ers of telecom sector, hereby directs M ls R eliance Telecom Lim ited

to -

(i) furnish reasons for disruption of 2G services in different licensed service areas;

(ii) ensure Q oS of the entire netw ork as prescribed by the LIC E N S O R and the

A uthority from tim e to tim e;

(iii) issue and com m unicate unique porting code to the subscribers through S M S

im m ediately, as and w hen such request is received and respond to all the

requests of m obile num ber portability m ade by the subscribers as per provisions

of the regulations;

(iv) furnish licensed service area w ise details of the num ber porting requests

received, details of unique porting codes generated on such requests and

num ber of subscribers ported out in last tw o w eeks (w .e.f. is" O ctober, 2017);

and

(v) furnish com pliance to the A uthority by 6 th N ovem ber, 2017 along w ith all the

inform ation on the issues as directed in points (i) to (iv) above. a...,
~QPONMLKJIHGFEDCBA

b \. l\ '~ O KJIHGFEDCBA
(S.T. A bbas)

Advisor (Network, Spectrum and Licensing)

To,

Shri Punit Garg

CEO
Reliance Telecom Limited,

R eliance C entre, 2nd Floor, N orth W ing,

O ff W estern E xpress H ighw ay,

S antacruz (E ), M um bai- 400 055
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